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THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 

AT HYDERABAD 

RA 52/94 
in 
CA 938/91. ot. of Decision 	19-9-94. 

Applicant.. I. Venkatesuara Pea 

Vs 

1. The Railway Board 
rep. by the Chairman, 
Rail ahavan, New Delhi. 

-- 	 2.- The General Manager, 
SC Rly, Rail Nilayam, 
Secunderabad. 

3. The Dlvi. Railway Man ajar, 
SC Ply, Vijayawada-520 001. Respondents. 

Counsel for the Applicant : 	fir. G.V.Subba Rao 

Counsel for the Respondents Mr. V.Bhimanna, 	Addl.CGSC. 

CEHAM: 

-. . 	 THE HON'BLE S)fI JUSTICE V.NEELADRI RAC 	VICE CHAIRMAN 

' THE HON'BLE SHRI P. RANGARAJAN : MEMBER (ADMN.) 

. .2 



RA 52/94 
in 

0?. 938/91 

ORDER 

AS PER HON'BLE JUSTICE SI V. NEELADRI RAO, 
VICE_CHAIRMAN I 

This Review Application was filed in 
3 

	

	 two 
pursuance of the order in OA 938/91. The/main 

contentions raised for the applicant in the 0?. 

are as under: 

(i) 	That the letter of the Chief Personnel 
officer dt. 18-11-1987 bearing No. 
P/GAZ/607/Optg./86-87 is arbitrary in 
stating that"he will be empanelled and 
his name interpolated at the appropriate 
pldce duly extending the proforma promotion 
if he comes out successful in the first 
attempt" after the judgement in T.A. No. 
104/86. His argument is that the above 
said judgement does not indicate anything 
about passing of the examination in the 
first attempt. - 

(Ii) 	That he should be empanelled and interpolated 
in the appropriate place even if he does 
not qualify in the first attempt after the 
judgement in T.A. No. 104/86 as his name 
was deleted erroneously from the panel of 
1977. For this contention, the applicant 
relies on pare 228 of Indian Railway Establish-
ment Manual vol. I. 

One of -us that is the Administrative Member 

was the Chief Personnel Officer of South Central 

Railway from 18-2-88 to 19#89. Thus the Admini-

strative Member was party to the decision taken 

as per letter dated 18-11-87 referred to. 

The applicant appeared for 1988 examination 
-1- 

ard then hat not passed in the written test. - in 
19g9 

iee examinationje-  .pplicant passed in the written 

test but he failed in the viva-v•Dce. The Administra-

tive Member was Member of the Selection Committee 

for 1989. But there was not even a whisper in the 

0?. to the effect that the then Chief Personnel 

officer was motivated against the applicant 
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cnc3 hence he was tailed even in the written test 

in 1988 and he was failed in the interview in 

1989. Even at the time of the hearing of the 

OA it was not submitted before this Bench that 

this OA may be.transferred to another Bench on 

the ground that the Administrative Member was 

in the Selection Committee in 1989 or he was the 

Chief personnel officer from 1983'. If at the 

time of the he3ring of the OA 	such a request 

was made, we would have certainly ordered that 

the OA may be placed before t*?e another Bench. 

3. 	It is not for this Bench to order for the 

transfer of the Review Application to another 

Bench. If the applicant is so advised he can 

mOve the Chairman for transfer of the Review 

Application.f 

(it. RANGARAJAN) 	. 	(V. NEELADRI RAO) 
Member (Adrnn.) 	 Vice-Chairman 

Dated the 19th september, 1994 
Open court dictation 

NS 	- 	 Ih/ _23f1 
Leputy Registrar (J)CC 

To 

The Chairman, Railway Board, 
RazLlbhavari, New telbi. 

The General Manager, S.C.Rly, Railnilayam, 
Secun8erabad. 

The Divisional Railway Manger, S.C.Rly, 
Vijayawada-1. 

One copy to Mr.G.V.Subba Rao, Advocate, CAT.1-{yd. 

One copy to Mr.V.Bhimanna, SC for Rlys, CAT.Hyd. 

One spare copy. 
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TYp. BY CHECKED BY 

COMcAPED JY APROVED BY 

IN TEL CL TTRAL ADHIJIS TR?.TIVE TRILUNAL 

LERtBjD B&JCH AT HYLER~B 

THE EON' ELI. MI. .JUSTICE V.NEELADpx RAO 
VIOE-CHAIpjj 

AND 

TEL IiO' LEE- L'1i\.L.RJrIGpj-j L j 	M(ALN) 

LXTED; 	
--i 

- :Sc1 

M,4rrNo./fl.A/C,4.No. 

in 

	

O.ANo. 	t) 

	

(T.A.Mo. 	 (W.P.NO 

ted and Interim directions 
do 

All wed. 

Dis ose of with directions. 
Dis issed 

fist issed as withdrawn 

Dis issed for Lfauit. 

Orcerfd/Rejécted 	
. 	 > 

No order as to costs. 
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